HIGH COURT OF JUDICATURE AT ALLAHABAD

CRIMINAL MISC. WRIT PETITION No. - 18876 of 2026

Preeti Bajpai
..... Petitioner(s)
Versus
State Of U.P. And 5 Others
..... Respondent(s)
Counsel for Petitioner(s) . Ashutosh Mishra, Gyanendra Kumar Y adav,
Syed Abid Ali Nagvi
Counsel for Respondent(s) : Anand Prakash Srivastava, G.A., Rgjiv Gaur

Court No. - 48

HON'BLE CHANDRA DHARI SINGH, J.
HON'BLE TARUN SAXENA, J.

1. Learned counsel appearing on behalf of State-respondents is
directed to file a status report in the matter within four weeks', failing
which the Commissioner of Police, Kanpur Nagar shall file his
personal affidavit stating therein the progress of the investigation.

2. List this case on 14.10.2026 as fresh.
September 9, 2026
Saurabh
(Tarun Saxena,J.) (ChandraDhari Singh,J.)

Digitally signed by :-
SAURABH KUMAR
High Court of Judicature at Allahabad
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Court No. - 49

HON'BLE AJAY BHANOT, J.
HON'BLE DIVESH CHANDRA SAMANT, J.

The supplementary affidavit filed today on behalf of the
petitioner asserts that a senior police official namely Shri Kapil
Dev Singh, Additional Deputy Commissioner of Police, Kanpur
Nagar was directly involved in the incident.

Shri Ashutosh Mishra, learned counsel and Shri Syed Abid Ali
Nagvi, learned counsel for the petitioner pray for and are
permitted to implead Additional Deputy Commissioner of
Police, Kanpur Nagar, Shri Kapil Dev Singh as co-respondent
no. 7 by pasting typed copy of the particulars in red ink to the
cause title during the course of the day.

The parcha dated 16.04.2026 appended to the writ petition
records the complicity of the police authorities in the looting.
The relevant extract from the case diary is reproduced
hereinbel ow:
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The affidavit filed on behalf of the investigating officer is not
satisfactory and shows the deficient nature of investigation. In
view of the prima facie involvement of senior police personnel
in the incident, the investigation warrants direct supervision by
the highest police officia of the district.

Since the matter requires urgent attention at the highest level of
the police authorities, the Commissioner of Police, Kanpur
Nagar, shall appear in person on the next date of listing along
with a personal affidavit.

| ssue notice to the newly impleaded respondent no. 7.

A copy of this order be sent to the Director Genera of Police,
State of UP, Lucknow by the learned Government Advocate.

Put up this case on 26.11.2026 in the list of fresh cases.

(Divesh Chandra Samant,J.) (Ajay Bhanot,J.)
October 24, 2026

Dhananjai
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